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4.ORDER DAT 	26-7-2002. 

M.A.NO. 528/200 2 

Heard Mr.AShOk MOhanty, learned 

Senior Counsel for the ReSpOfldits and Mr.A.C. 

Swain,learned Counsel for the Applicant. 

Senior Counsel for the Railways 

has filed the present M.A. NO. 528/ 2002 

for recalling the interim orders passed 

in this Case on 30th of April, 2002,counter 

has also been filed in this Case by the 

ReSpcfldents. In para..11 of the counter it 

has been disclosed by the Respond&its that 

the alicanton receipt of a correct admit 

card7 appeared in the test held at cuttack on 

2-3-2002.Advocate for the Applicant states 

that in fact the applicant was allowed to face 
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the test er  in question and since the 

prayer of the applica"t has been met,this 

Original Application has become infructuous. 

-1) 	 In the said premises, this OA is dismissed 

or h aving become infructuOUS but in the,  

-i' 	
circumstaflces,WjthoUt imjosing any cost.- 

Since the Original AppliC3t 

has been made in fructuous 
1'; 

dismissed,tJEM MA NO. 528/2002 isccording1Y 

di smi ss ed. 
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